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ORDER

Heard Shri Vinod Sundar Raman, learned IRP along with
Shri Ricab Chand, learned Counsel for the Respondent.

Learned Counsel for the Corporate Debtor submits that even
though IA for liquidation is filed, they are inclined to submit a
Resolution Plan to the IRP and IRP may be directed to consider
the same before the CoC. Therefore, we are inclined to grant time
to place Resolution Plan to the IRP and thereafter IRP is at liberty
to file necessary application. Post the case on 09.10.2019.
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